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In pursuance of clause (3) of article 348 of the Constitution of India, the following
translation in English of Maharashtra Municipal Councils, Nagur Pancheyats and
Industrial Townships (Amendment) Act, 2010 (Msh. Act No. Tof 2011). is hereby publisl:ed
under the authority of the Governor.

By order and in the name of the Governor of Maharaszhira,

H. B. PATEL,
Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT NO. I OF 2011.

(First published, ofter having received the assent of the Governor, in
the “ Mahure itra Government Gazetle ” on the 14th January 2011),
An Act furthey ‘o amend the Maharashira Municipal Councils,
Nagur Panchaya.s and Industrial Townships Act, 1963,

Mah.  WHEREAS it is expedient further to amend the Maharashira
AL of Mymicipal Councils, Nagar Punchayats and Industrial Townships Act,
1965, o . . . - _
1965, for the purpeses hercinafter appearing; it is heoreby enacted in
the Sixty-first Year of the Republic of India, as follows :—
1. This Act may be called the Maharashtra Municipal Councils, Short title.
Nagar Panchayats and Industrial Townships (Amendment) Act, 2010,

2. In section 179 of the Maharashtra Municipal Councils, Negar Ameadment

Mah. Panchayats and Industrial Townships Act, 1963 (hereinafter referrad of soct .

XL of {g as “the principal Act™),— eSS :‘}é

1965. {1} in sub-secticn (2} — Al O o
f«) for the words “one hundred rupees” the words “one

thousand rupees “shall be substituted ;
{2)
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(b} for the words * twenty rupees ™ the words “ iwo hundred
rupees ” shall be substituted ;

{2) in sub-seclion (8),—

() for the words “onc hundred rupees” the words “one
thousand rupees” shall be substituted ;

(b} for ihe words “iwenty rupees” the words “ twe hundred
rupees ~ shall be substituted.

3. In section 180 of the principal Aci, in sub-section (73—

(1) for the words “ one hundred rupees " the words “ one thousand
rupees ” shall be substiiuted ;

(2) for the words “twenty rupeces” the words “two hundred
rupees ” shall be substituted.

4. In section 181 of the principal Act, in sub-section (3),—

{1} for the words “ one hundred rupees ” the words “ one thousand
rupees ” shall be substituted ;

L

(2) for the words “twenty rupses” the words “iwo hundred

rupees ” shall be substituted.

5. In section 183 of the principal Act, in sub-section (6), for the
words “ one thousand rupees ” the words “ ten thousand rupees ” shall
be substituted.

6. In section 185 of the principal Act, in sub-section (2), for the
words “fifty rupees” the words “five hurdred rupees” stail be
substituted.

7. 1In section 186 of the principal Act, in sub-section (3), for the
words * one hundred rupees ” the words “ one thousand rupees " shall
be substituted.

8. In section 189 of the principal Act,—

17) 1n sub-section {9}, for the words “five thousand rupees.” the
words © fifty thousand rupees ” shall be substituted ;

(2} in sub-section (I0), for the words “twanty-five rupees” the
words “ two hundred and fifty rupees ” shall be substituted.
9. Im section 192 of the principal Act, in sub-section {(5},—
(1) for the words “ one hundred rupees ” the words “ one thousand
rupees ~ shall be substituted ;

(2) for the words * twenty-five rupees ” the words “ two hundred
and fifty rupees ” shall be substituted.

10.

{1} for the words “ five hundred rupees ” the words “ five thousand
rupees ” shall be substituted ;

in seetion 193 of the prineipal Act, in sub-section (3}, —

(2) for the words “ twenty-five rupees ” the words “ two hundred
and fifty rupees "shall be substituted.
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11. Tn section 194 of the principal Act, in sub-section {(2),—

(1) for the words “ five hundred rupees ” the words “ five thousand
rupees " shall be substituted ;

(2) for the words “ten rupees ” the words “ one hundred rupees
shall be substituted.

12. 1In section 196 of the principal Act, for the words “ fifty rupees ”
the words “ five hundred rupees ” shall be substituted.

C13.

(I} for the words “ one hundred rupees
rupees " shall be substituted ;

(2) for the words “ten rupees” the words * one hundred rupees ™
shall be substituted.

14. In section 210 of the principal Act, in sub-seciion (3), for the
words “ one hundred rupees ” the words “ one thousand rupees, and in
the case of continuing offence with further fine which may extend to
one hundred rupees for every day after the first during which such
contravention continues ” shall be substituted.

15. In section 211 of the principal Act, in sub-section (2), for the
words “ one hiundred rupees ” the words “ one thousand rupees, and in
the case of continuing effence with further fine which may extend to
one hundred rupees for every day after the first during which such
contravention continues " shall he substituted.

16. In section 215 of the principal Act,—

(1) in sub-section {2), for the words “one hundred rupees ” the words
“ one thousand rupees ” shall be substituted ;

In section 202 of the principal Act, in sub-section (3j——
¥ the words * one thousand

(2) in sub-section (7), for the words “ three hundred rup]aes ” the
words “ three thousand rupees " shail be substituted.

17. Insection 216 of the principal Act, in sub-section {2), for the words
“one hundred rupees ” the words “ one thousand rupees” shall be
substituted.

18. In section 217 of the principal Act, in sub-section (2), —

]

(1} for the words * fifty rupees " the words five hundred rupees
shall be substituied ;

{2} for the words “ five rupees
substituted.

19. In section 221 of the principal Act, in sub-section (3), for the words
“ fifty rupees ” the words “ five hundred rupees ” shall be substituted.

" the words “ fifly rupees ” shall be

20. In section 224 of the principal Act, in sub-section (2), for the words
“two hundred and fifty rupees” the words “twe thousand and five
hundred rupees ” shall be substituted,

3

Amendment
of section

184 of Mah.
XL of 1965,

Armendment
of section

196 of Mah.
XL of 1965.

Amendmens
of section

202 of Mah.
XL of 196a.

Amendment
of section

210 of Mah.
Xi. of 1965.

Amendment
of section

231 of Mah
XL of 1965,

Amendment
of section

215 of Mah,
X1i: of 1965,

Amandmen:
of section

216 of Mah.
XL, of 1865.

Amendment
of section

217 of Mak.
XL of 1963.

Amendment
of section

221 of Mah.
Xi of 18635,

Amendment
of scction

224 of Mah.
X1, of 1965,



k1

Amendment

of section
228 of Mah.
X, of 1965,

Amendment

of sectinn
227 of Mah.
Xi. of 16835,

Amendment

of section
229 of Mah
¥1. af 1963.

Amendment

of section
220 of Mah.
¥, of 1945.

Amendment

of seciion
231 of Mah.
AL of 196b.

Amendment

of section
232 of Mah.
XL of 1963.

Amendment

of section
233 of Mah
XL of 1865,

Amendmont

of zectien
236 of Mah.
XL, of 1965

Amendment

of section
246 of Mah.
XL of 1965.

TERTE WA TSN IR W A0S, THAHT ¥, 208¢/WW 26, W IR

21. In section 226 of the principal Act, in sub-seciion (2), —

]

(1) for the words “fifty rupees " the words “ five hundred rupees’
shall be subsiituted ;

{2} for the words “ ten rupees ” the we=ds “ one hundred rupees ”
shall be substituted.
22. -In scciion 227 of the principal Act, int sub-section (2), —

(1) for the words “ five hundred rupees ” the words “ five thousand
rupees ” shall be substiluted ; '

17} for the words “ twenty-five rupees ” the words “ two hundred
arw Hfty rupees " shall be substituted.
23, In section 229 of the principal Act, —

{27 in sub-section {1), for the words “ one hunered rupees " the
words “ one thousand rupecs " shall be snbstituted ;

(2} in sub-section (2), for the words “ one hundred rupees ” the
words “ one thousand rupees ” shall be substituted.

24. Insection 230 of the principal Act, for the words “ one hundred

rupees ” the words “ one thousand rupees, and in the case of continuing
offence with further fine which mav extend to one hundred rupees for
every day after the first during which such contravention continues ” shall
be substituted.

23. In section 231 of the principal Act, —

(1) for the words “ onc hundred rupees ™ the words © one thousand
rupees ” shall be substituted ;

(2) for the words “ twenty rupees " the words ™ two hundred rupecs ”
shall be substituted.

26, In section 232 of the principal Act, —

{11 in sub-section {3), for the words “ on¢ hundred rupees ” the
words “ one thousand rupees ” shall be substituted ;

(21 in sub-section (4), in clause (b}, for the words “ one thousand
rupees ” the words “ ten thousand rupees ” shall be substituted.

27. In section 233 of the principal Act, for the words “ one hundred

rupecs " the words “ one thousand rupees ” shall be substituted.

28, Insection 236 of the principal Act, in sub-section (2},

(%; {or the words “ one hundred rupees " the words “ onc thousand
rupecs " shall be substituied ;

(2) for the words “ten rupees ” the words * ene hundred rupees”
shall be substituted.
29, Insection 246 of the principal Aet,—

{1} in sub-section {1}, —

(@) for the words™ two hundred rupees ” the words “ two thousand
rupees ” shall be substituted ;
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() for the words “ twenty rupees ” the words “ two hondred
rapees ” shall be substituted ;

(2) in sub-section (2},—
(a) for the words “one thousand rupees” the words “ten
thousand rupees ” shall be substituted ;
(b) for the words * fifty rupees ” the words * five hundred rupees ”
ghall be substituted. :
30. In section 248 of the principal Act, in sub-gection (5), for the words
“ fon rupecs ” the words “one hundred rupees ” shall be substituted.

31. In section 251 of the principal Act, in sub-section (3}, for the words
“ five hundred rupces ” the words “ five thousand rupees ” shall be
substituted,

39. In section 252 of the principal Act, in sub-section {(5), for the words
“ five hundred rupees ” the words “ five thousand rupees ” shall be
substituted.

23, In section 253 of the principal Act, in sub-section (3), for the
words * two hundred and fifty rupees ” the words “ two thousand and
five hundred rupees " shall be substituted.

34, In section 254 of the principal Act, in sub-section (2), for the
words “ one bondred rupees ” the words “ one theusand rupees ” shall
bi: substituied.

35. In section 265 of the principal Act,—

1) in sub-zection (1), for the words “fifty rupees” the words
“five hundred rupees ” shall be substituted ;

(2) in sub-section (2), for the words “ one hundred rupees” the
words “ane thousand rupees ” shall be substituted.
36. In seciion 267 of the principal Act, in sub-section {(2),—

(1) for the worde “ five hundred rupees * the words “ five thousand
rupees ” shail be substituted ;

(2) for the words “ onc hundred rupees " the words “ one thousand
rupees " shall be substituted ;

i3) for the words “ fifty rupees " the words “ five hundred rupees ”
shall be substituted ;

(4) for the words * ten rupees ” the words “ one hundred rupees ”
shall be substituted.

37 In section 269 of the principal Act, in sub-section (2), for the
words “ one bundred rupees ” the words “ one thousand rupees ” shall
be substituted.
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38. In section 272 of the principal Act, in sub-section (3}, for ihe

words “fifty rupces” the words “five hundred rupees™ shall be
substituted.

39. In section 274 of the principal Act, in sub-section {3),—

(I} for the words “ five hundred rupees ” the words “ five thousand
rupees ” shall be substituted ;

]

(2} for the words © fifty rupees ” the words “ five hundred rupees’
shall be substituted.
40. In section 275 of the principal Act, in sub-section £33, --

(I} forthe words “ five hundred rupees ” the words * five thousand
rupees ” shall be substituted ;

(2} for the words “ fifty rupees ” the words “ five hundred rupees’
shall be substituied.

41. In section 276 of the principal Act, in sub-section (3),—

(1} for the words “five hundred rupees ” the words “ five thousand
rupees ” shall be substituted ;

(2) for the words “ fifty rupees ” the words “ five hundred rupees *
shall be substituted.

42. 1In scetion 278 of the principal Act, in sub-section (2), for the

words “ one thousand rupees ” the words “ten thousand rupees, and
in the case of continuing offerice with further fine which may extend
to one thousand rupees for every day afier the first during which such
contravention continues ” shall be substituted.

43. In section 279 of the principal Act, in sub-section. (2} —

(1) for the words “ fifty rupees ” the words “ five hundred rupees ”
shall be substituted ;

(2) for the words  five rupees ” the words “ fifty rupees * shall be
substituted.

44 1In section 280 of the principal Act, in sub-section (3),—

{1} for the words “ {ive hundred rupees ” the words “ five thousand
rupees ” shall be substituied ;

{2) for the words “ fifty rupees ” the words “ five hundred rupees ”
shail be substituted.

45. In section 281 cof the principal Act, in sub-seetion (3),—

(1} for the words “ two hundred rupees ” the words “ twe thousand
rupees " shall be substituted ;

£

(2) for the words “twenty rupees” the words “two hundred

rupees ~ shall be substituted.
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46. In section 285 of the principal Act, in sub-section (3), for the Amendrment
words * five hundred rupecs ” the words “ five thousand rupees ” shall ?,f&;e;';"g?ah
be substituted. XL of 1965.
47. In section 291 of the principal Act,— Amendment
of section
{1Y in sub-section (1),— 281 of Mah.
XL of 1965,
() in clause {0), for the words “threc hundred rupees” the
words “ three thousand rupees ” shall be substituted ;
(&) in clause (i), for the words * five hundred rupees” the
words “ five thousand rupees ” shall be substituted ;
(%} in sub-section {2), in clause (a), for the words “ twe hundred
and fifty rupees” the werds “two thousand and five hundred
rupees ” shall be substituted.
48. In section 292 of the principal Act,— Amendment
of section
202 of Mah.

{I) in clause (a). for the words “cne hundred rupees ” the words
“ one thousand rupees ” shiall be substituted ;

(2Yin clause (b), for the words © twa hundred and fifty rupees " the
words “ two thousand and five hundred rapees ” shall be substituted.

49. In section 291 of the principal Act, in sub-section {2}, for the
words “1ifty rupees” the words “five hundred rupees” shall be
substituted.

50. In seciion 285 of the principal Act, in sub-section (2), for the
wHrds © one hundred rupees " ihe words “ one thousand rupees " shall
+ 5 zubstituted.

31, Ip section 296 of the principal Act, in sub-seetion (6}, for the
words “ five hundred rupees ” the words “ five thousand rupees ” shall
be substituted.

52, In section 299 of the principal Act, —

(1) for the words “ one hundred rupees " the words “ one thousand
rupees " shall be substituted ;

{2) for the words “ten ru pecé ” the words “ one hundred rupees ”
shall he substituted.

53. In section 300 of the prinecipal Act, for the words “ two hundred
and fifty rupees ” the words “ two thousand and five hundred rupees *
shall be substituted. '
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